
Misc (Crl) Bail Case No 98bf 2023

(Present: N. Goswami, Addl. sessions Judge (Frc), sonitpur, Tezpur')

ORDER
20-02-2023

This is a petition filed uls 439 of crPC with prayer

for an order to release accused Jakir Hussain on bail in

connection with Tezpur PS Case No. 58123 u/s

420l366lsLt of IPC.

The called for case record has been received.

I have heard the learned counsel for the accused

and also the learned Addl PP for the State'

Thefactsofthecase,inbriefi,arethaton
18-01-2023 an FIR was lodged by one Rani Das at the

Tezpur PS stating therein that the she was in love with the

accused Jakir Hussain. The accused changed his name and

deceitfully proposed the informant. The informant also

came to know that the accused is a married person and he

' 
also has children. The accused attempted to run away with

the informant introducing himself as a Hindu by religion'

Based on that FIR, Tezpur PS Case No. 58/23 was

registered u/s 42}l366l5Lt of IPC. The accused Jakir

Hussain was arrested on 19-01-2023 and since then he has

been in custodY.

The investigation in this case has already been

compteted and the Io has submitted charge sheet against

the accused u/s 42}l366l5tL of IPC. since the

investigation has already been completed, I do not find any



reason for further detention of the accused in custody. He

needs to be afforded an opportunity to prepare his

defence.

considering the nature and gravity of the offence

as well as the stage of the proceeding, accused Jakir

Hussain is allowed to go on bail of Rs.30,000/- with one

surety of like amount subject to the condition that :

1. The accused shall regularly appear before the

Court to face the trial, &

2. The accused shall not offer any threat, promise

or inducement to the witnesses in order to

dissuade them from disclosing the facts known

to them before the Court.

With this order; this Misc. (Crl.)

disposed of.

Sonitpur, Tezpur

case stands

A_;{s1x
Addl. Sessions JuddS (FrC),


